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ORDER

Per Dr. M. L. Meena, AM:

This appeal has been filed by the assessee against the order of the
Ld. Pr. Commissioner of Income Tax, Amritsar dated 15.03.2022 in respect

of Assessment Year: 2012-13.

2. At the outset, the Id. counsel for the assessee has submitted vide

application dated 14.03.2023 that the AO NFAC, Delhi while framing the
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assessment in pursuance of the order passed u/s 263 has accepted the
contentions of the assessee. He pleaded that the AO has accepted the
return income vide assessment order dated 13.01.2023. Therefore, he

requested that the appeal of the assessee may be allowed to be withdrawn.

3. The Ld. D.R. has no objection to the request of the assessee for

withdrawal of the appeal.

4.  Accordingly, the appeal filed by the assessee is dismissed as

withdrawn.

Order pronounced in the open court on 17.03.2023

Sd/- Sd/-
(Anikesh Banerjee) (Dr. M. L. Meena)
Judicial Member Accountant Member
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